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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

oA NO. 2O8 OF 2024 lWZl

IN THE MATTER OF

News Item Titled
"Koteshwar Forest Under Seige"
Appearing in Ahmedabad Mirror
dated2O.O9.2024

VS

Principal Chief Conservators of
Forest and Others

...APPLICANTS

...RESPONDENTS

1

AFFIDAVIT.IN-REPLY ON BEHALF OF RESPONDENT NO. 3,

DISTRICT COLLECTOR, GANDHINAGAR IN COMPLIANCE

OF ORDER DATED 10.02.20.26

I Parth Arvindbhai Kotadia, 35 years, Prant Officer,

Gandhinagar, Government of Gujarat having

communication address at Prant Office, 2"d Floor, Jilla Seva

Sadan, Sector-11, Gandhinagar do hereby solemnly state on

oath and submit that:-

1. 1. I have perused the contents, submissions, reports,

annexures filed by the parties herein. Further I have

perused the Orders passed by this Hon'ble Tribunal. I

state that I am aware about the facts involved the

present OA and I am competent to make the present

x Afhdavit - in - Reply (hereinafter referred as
P NI OFFICE

sUB DIV'SIONiL MEGtSTRi?fl nswering Respondent").
GANDHIIIAGAR

1.2. The captioned case pertains toSuo Moto cognizance

taken by Honble Principal Bench on basis of

Newspaper Article of Ahmedabad Mirror dated

2O.O9.2024 titled as 'Koteshwar under Siege" authored
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by Mr. Sarfaraz Shaikh and Jignesh Vora.The Honble

NGT (Principal Bench) in the OA 120612024 vide art

order dated O7.IO.2O24,took the cognizance and

thereby, transferred the matter to this Hon'ble

TribunalfWestern Zonal Bench) being the appropriate
jurisdictional bench.

3. I say and submit that, this Hon'ble Tribunal vide an

Order dated 11.12.2024 was pleased to constitute a
Joint Committee wherein the District Magistrate,

Gandhinagar was the nodal agency for co-ordination

and compliance of the said Order. The Joint Committee

comprises of representatives of following Members

listed herein below:-

District Magistrate, Gandhinagar - Chairperson

Regional Ofhcer, MoEF & CC, Member

Principal Chief Conservator of Forest, Gujarat,

Member

Managing Director, Sabarmati Riverfront

Development Corporation Ltd., Member

Deputy Municipal Commissioner, Gandhinagar

Municipal Corporation, Member

Prant Officer, Gandhinagar, Member

I

11.

iii.

iv.

V

PRANI oFFlCErr vi.
E

SU8 DIVISIOI{AL I,IEGISIRAIE
GANDHINIIG*R Accordingly in compliance of the direction passed by

the Hon'ble Tribunal, the Joint Committee was

constituted by the Answering Respondent on

19.07.2025 to carry out the assigned task of veri$ring

the veracitSr of the Article published in the newspaper.

5. I say and submit that,Joint Committee has conducted

the site visits for 2 days i.e. on 22.07.2025 and

23.07.2025; wherein on the 2nd daythe site was

1
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t.6.

NT OFFICER

inspected in presence of members of the Committee,

villagers and journalists of the Newspaper Article.

Wherein the Joint Committee has observed that the

subject land admeasuring 2,10,891 sq.mtrs, situated

within Town planning Scheme no 48, Final Plot No.

61/, Survey number No. 245 of Koteshwar village,

Gandhinagar District (hereinafter referred as "subject

land"). The subject land is owned by Manoramya

Resorts and Hotels Pvt Ltd. It was observed by the

Committee that the trees have been felled and found

the visible stumps / trunks of trees cut down at the

site. However, due to monsoon season and overgrown

grass, the area was covered with dense vegetation,

therefore the Joint Committee was unable to ascertain

the exact number of trees felled.

This Affrdavit is in compliance of the Order dated

10.02.2026 of this Honble Tribunal, wherein this

Hon'ble Tribunal was pleased to direct answering

Respondent to file the affidavit, the relevant para is

reproduced here "3. ...that aseparate affidauit be filed
indicating therein as to how mang trees haue been cut

and whether ualid permissions were taken for the same

suB Dtvts onfi ueorsrnif {ot"'"
GANDHINAGAR

1.7. I say and submit that the Saurashtra Felling of Trees

(Infliction of Punishment) Act, 1951 regulates and

governs the felling of trees within the State of Gujarat

and provides for penalties in cases of unauthorized

felling. Section 3 of the Act prohibits the felling of trees

except in accordance with the procedure prescribed

under Section 3(1)(a) thereof. I further state that the

Government of Gujarat, vide Notihcation dated

20.05.2016, has prescribed that prior permission of

the competent authority is required for the cutting and
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PRANT OFFICER
&

$ug otvtstoHlt- UEGISTRATE

trees for every tree felled'The

05.09.2026 issued bY

penalty notice dated

Deputy MuniciPal

issued a notice to Manoramya Resorts & Hotels Pvt'

Ltd. imposing the aforesaid penalty and further

directing reforestation by planting 612 trees' i'e'' two

Commissioner, Gandhinagar Municipal Corporation to

Manoramya Resorts and Hotels Pvt' Ltd' Thereafter the

reminder notices dated O8'O4'2026 and 30'05'2026

were also sent by the Deputy Municipal Commissioner'

Copy of notices dated 05'O3'2026' 08'04'2026 and

30.05.2026 are annexed' and marked as ANNEJKIIRE -

D(COLLYI.

1.11.It is humbly submitted that' pursuant to the Order

dated 10.02.2026 of this Hon'ble Tribunal

theAnswering Respondent vide a letter dated

29.O5.2026, has sought for information/details

pertaining to trees felling on the subject landfrom the

Gandhinagar Municipal Corporation' Copy of query

letterdated2g.os.2o26byAnsweringRespondentis
annexed and marked as AI{NEXIIRE -E'

replied theletter dated

information/ data regarding

number of trees felled vide letter dated 30'05'2026;

wherein it is stated that total 306 trees have been

felled and it was further stated that the trees were cut

without permission of Gandhinagar Municipal

Corporation. Copy of reply letter dated 30'05'2026 by

the Gandhinagar Municipal Corporation is annexed

and marked. asN{NEIKURE - F'

1.12.The GMC has dulY

2g.O5.2o26ald Provided

1.13.I submit that in the event the Hon'ble Tribunal gives

any direction to the Answering Respondent to render

anyreasonableassistancetoanyregulatoryagencyor

GANDHIN AGi..R
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transportation of trees. The copy of said notification is

annexed and marked as ANNEKIIRE - A. The said

Notification further provides that, in areas falling

within the jurisdiction of a Municipal Corporation

(Mahanagarpalika), the competent authority shall be

the officer designated by the Municipal Commissioner.

I say that, here the subject land falls within the area of

Gujarat Municipal Corporation; therefore, the

competent authority in the case is ofhcer designated by

the Municipal Commissioner.

1.8. Since the area falls within the jurisdiction of the

Gandhinagar Municipal Corporation (Hereinafter

referred as "GMC'), Respondent No. 5 in the captioned

case; the Municipal Commissioner being the competent

authority initiated further action by conducting the site

inspection on 17.10.2025 and 23.01.2026 to identify

the number of trees felled in subject land.

1.9. As per the initial inspection report dated 17.1O.2O25 of

GMC, it was found 130 trees were felled which

includes Gando Baval, Desi Baval, Kanaji and Neem

trees. The Site Inspection report dated 17. 10.2025 is

annexed and marked as ANNEIKTIRE - B. However,

due to practical difficulty to identify the number of

trees; GMC has made 7 teams each consist of 3

PRA NT OFFICER experts; accordingly, it was found total 306 trees were

SuB D.VISIONfL HEclslilAtlbd. The second Site Inspection report of GMC dated

GANDHINn':nn 23.ot.2026, states 306 trees are felled. copy of second

Site Inspection report of GMC dated 23.01.2026 is

annexed and marked as ANNEXIIRE - C.

1.10.The GMC, Respondent No. 5has imposed a penalty of

Rs. 76,50,000/- (i.e.306 trees x Rs. 25,000/-) upon

Manoramya Resorts & Hotels Rrt. Ltd and thereby
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G^- other agency the administration shall extend atl

reasonable co-operation and assistance to concerned

regulatory and enforcement agencies. I further submit

that the Answering Respondent shall at all times abide

by the legal orders passed by the Honble Tribunal, and

execute all and any directions as may be issued by the

Hon'ble Tribunal in the present appeal.

1. 14.The Answering Department craves leave to file

additional afhdavits, documents and submissions, as

may be necessary, for the proper adjudication of the

present OA, and reserves its right to do so as and

when required.

1.15.In view of the aforesaid facts and circumstances, it is
most respectfully prayed that this Honble Tribunal

may be pleased to take the present Affidavit-in-Reply

on record and pass such further orders as deemed fit
in the interest ofjustice.

Date - Ol106/2026
Place - Gandhinagar

P
-,tJ.>, e

FTn
:i' r l-

ufur r

VERIFICATION
SUB DIVISIO}IAL iIEGISTRATE

OAIIDHIiIAGAR
I, Parth Arvindbhai Kotadia, 35 years, Prant Oflicer,

Gandhinagar, Government of Gujarat having

communication address at Prant Office, 2"d Floor, Jilla

Seva Sadan, Sector- 1 1, Gandhinagar do hereby solemnly

statesolemnly states that the contents of the Affidavit are

true and correct and best of my knowledge, nothing

stated therein is false and nothing material has been

concealed therefrom.

Date - l0612026
P1ace - Gandhinagar

P

suB DWlSloilAL fi[[:;;i';! i !
GA}IDHI}IAGI '
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

WESTERN z.ONE BENCH, PUNE

oA NO. 208 OF 2024 lWZl

IN THE MATTER OF

News Item Titled
uKoteshwar Forest Under Seige"
Appearing in Ahmedabad Mirror
dated 2O.O9.2024 ...APPLICANTS

VS

AFFIDAVIT

I, Parth Arvindbhai Kotadia, 35 years, Prant Officer,

Gandhinagar, Government of Gujarat having communication

address at Prant Office, 2'd Floor, Jilla Seva Sadan, Sector-11,

Gandhinagar. I have gone through the Reply and I state that

the reply is drafted under my instructions. Contents and

statements made herein the above in para 1.1 to 1.15 of reply

are true and correct to the best of my knowledge and belief;

and as per the data's available on the record.

Solemnly affirmed on 01"t day of June 2026 at Gandhinagar.

Principal Chief Conservators of
Forest and Others ...RESPONDENTS

T OFFICERqnent ,l
suB Dlvls AL IIEGISTRATE

oAilDlililACAR .
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Amrn pxu"lr2 - A

Dlschlmer: This is only an English translation oI original GR published in Gujarati Language. For

any interpretation issue, please refer to the oriSinal Gujarati GR.

Regarding online method through

portal for obtaining permission for

cutting trees on private lands for

indusuial and commercial

purpose and for is re-forestation

Government of Gujarat
Forest and Envimnment Departroetrt

Sachivalaya
Gandhinagar

Resolution No. : PEN/2014/5IA[

Date: 20{5-2016

Having read :

1. Forcst and Environrrent Deparment, C€w. of Gujarat, Sachivalayq Gandhinagar
Resolution No.Gh/Kh/S.S.T .tP A N lTtl 4/ 5 lAV dated 2G l 0-20 1 5

Foreword

"saurashtra Tree CuttingFellingCufting Felling of Trees(infliction of punishment) (regading

punishnrent) Ac1 t 951" is in force in State for regulation and control of cutting of trees grown

on private lands.

Forest and Environment Dept, Government of Gujarat has issued a notification darcd 20-lG

2015 as indicated at Ref I for encouraging of planting of tres and regrrlation and control on

c,uning of rees grown on private lands outside of forcst area vide which 86 type oftrees shown

in list 'C" have been exempd from permission for cuning and transponing. But, permission

of competent authority is rcquired for cutting atrd transportatior of Eees like Neem, indigenous

Babul, Kmji , Mangp and Tamarind(Ambli) trees in arEas, which are indicated in resolution.

Apan from this, permission of competent authority is required for cutting and transportation of

22 type of unreserved trees and 5 type of reserved trees indicated in list "B".

To encourage industrial and comrrercial activities, it was under consideration of Government

of Gujara, under "Ease of Doing Business", to grant online permission thrcugh ponal by

RANT OFFICER
I

SUB DIVISIONAL MEGISTRAT

u

I

GAtID'r'IiNAGAR
E c} s<annedbith oKEN s.an
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making necessary changes in method of obtaining permission for cutting of tr€es and ensuring

re-forcstation in private land, its procedure. time limit, conditions and rclated issues.

Resolution

After due deliberation. it has been resolved to implement following method for permission of

cutting trees on private lands for industrial and comrnercial purpose. for its re-forestation and

allied activities

General conditions for permission for cuttrng trees

(t) Application has to be made compulsorily online for obtaining permission for cutting

trees for indusrial and commercial purposes.

Order to grant permission for cutting of tress will be made available online.

Permission to cut reserved trees will be granted by Deputy Conservator Forests and

Permission for transportation will be granted by Forester (Forcster).

The under-menlioned officen will be the authority to give perrnissions for cutting of un

reserved l7 type ol'Eees and 5 type ofreserved trees indicated in Annexure-B.

.i*i,
' ,:i:i$i
i,-'i '\l:ii.
\..,\ lj:ac

'' Y.+.Si,

(2)

(3)

(4)

Sr. No Area Competent authority

I Mahanagarpalika area Officer designated by Municipal commissioner

2 Urban

Authorit-v

Development Chief Executive Officer

3 For Nagarpalika area Chief Officer

4 For Rural areas Mamlatdaar

Transit pass will be issued by Forester for unreserved 17 type of trees and 5 type of

reserved trees indicated in Annexure-B. Whereas for other areas, officer desigrated by

competent authority/talati cum mantri will give transit permission in the prescribed

format.suB D,vtslo NAI M

;itS$A*e, provisions for Gandr Bavat :

( )

F,IA

&

GA II DH,iff

I iirCEU

b

2

CD s..nn.d f,irh oxEN sc.n
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For cutting Ganada baval andlor for making charcoal in areas of reserved forests,

protected forest or area notified under Section-u[ of lndian Forest Act, 1927, areas upto

16 km from sanctuary and national park and 2 km from seatoast will be given by

Detsrty Conssrvator Forests.

For areas indicated above as well as Kutch, Patan, Banaskanth4 Mehsara,

Surendranagar and R.sjkot district, permission for trarxportation of coal will be given by

R.anp Forest Officer.

Details like ryplication made by the applican! assurance for re-forestation, permission

for cutting of trees, if pennission not grafited" reasons thereof, self+ertification

regarding re-forestation, verification and cross-verification, trees actually cut and goods

obtained from lhe same can be seen online on the ponal.

The inspection procedure and its checkJist will be displayed on the website of Principal

Chid Consewator of F"oresG (HoFF).

Applicant has to upload copy of 7112, Hak-pava 8(a) online along wi0r application.

Tbe time lirnit for permission of cutting of trees and issuing transit pass and the related

activities will be as uader :

(7)

(8)

{e)

(10)

Sr. No. Pairticulas Time-limit

I Permission for cutting of rcserved trc€s 60 dam

2 Permission for cutting of unreserved trees 30 days

J Permissioa for making charcoal ftom wild babul 30 dap

4 Grant of transportation pass/ceti ficate 30 days

5 Time limit for re-forestation I year

6 Verification of re-forestation 60 days

7 Cross-verification of re-forestation 60 days

Notq The period of l5th Iune to 156 Octder will be considered off season for cutting of

tres and transportation, because of q,hich permissions will not be issud during this period.

And ftis period *ilt not be considered within time limit for clearance of cases,

conespooderces .

3

P AflI FFICEfl

" 
t o'J',:l,o,Tii 
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( I I ) For resened trees, provisions shown in Annexure-A, and for unreserved trees and list of

05 exempted trees, provisions shown in Annexure-B will be applicable.

By orders and on behalf of Govemor, Gujarat

Gaurav Dahiya
Deputy Secretary

Forest and Environment Depatment
Goverament of Cujarat

.f;a
i":PH',

/ -'Y f:sF',
t' r it]t.. '.^,j

Copy to:
F Principal Secretary to Honbte CM, Gujarat. Gaodhinagar
P Secretary ro Honhle CM. Gujarat. Gandhinagar
F Personal Secretary to Honble Minister for Forest and Environment, Sachivalaya,

Gandhinagar
) Penonal Secretary Hon'ble Minister of State for Forest and Environment, Srehivalaya,

Gandhinagar
D Personal Secretary to All Hontle Ministers/Ministers for State/Deputy

Ministers/Parliamentary Secretaries. Gujarat. Sachivalaya, Gandhinagar
D Principal Secretary, Gujarat. Sachivalaya, Gandhinagar
F Additional Principal Secretary. Industry and Mines Departmen( Srchivalaya

Gandhinagar
F Principal Secretary, Forest and Environment Dept; Sachivalaya, Gandhinagar
F PrincipalSecretary, Revenue Dept., Sachivalaya, Gandhinagar
P Principal Secretary, Panchayat Urban Housing and RwaI Development Dept.,

S achi valaya, Gandhinagar
L Secretary. Urban Dcvelopment and Housing Developnrent Dept., Sachivalaya,

Gandhinagar
) All departments of Sachivalay4 Sachivalaya" Gandhinagar
F Principal Chief Conservator of Forests & HOFF, Aranya-Bhavat, Sector l0A,

Gandhinagar (with r€quest to inform respective offices).
ts Principal Chief Conservator of Fores8 (Wildlile) Aranya-Bhavan, Sector l0A,

Gandhinagar.
) Additional Principal Chief Cnnservator of Forests SF-2, Guj arat, Sachivalaya.

Gandhinagar
F Develr:pment Commissioner, Gujarat, Gandhinagar for issuing circulars to all gram

panchayats
) Managing Director, Nagarpalika, Guj ar:at, Gandhinagar for issuing circulars to all

nagarpalikas and for implementation
F All Municipal Commissioners
P. -All CollectorslDistrict Development Officers/Deputy Conservator ForesG for

implementatioa for issuing circulars to regional officers.0

SUB DIVISIONI L tlPl l-Sll$ bfrinches of Forest amd Environment, Sachivalaya, Gujarar, Gandhinagar.
G AN D H ll';iiE.+ Accountant General Rajkoc/Ahmedabad.

F System Manager. Forest and Environrnenl Depsrtrnenl Sachivalay4 Gandhinagar for
displaying online.

4

C$ s..nn.d with oKEN s.an
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Forest and Environment Department

Enclosure to Resolution No. : PENi20l4l5l AIV dated 20-05-2016

Annexure - 5

Provisions for cutting of rcserved Eees and transportation

A-l List of rcserved tres:

TeaJq Sisam, Mahud4 Kher (Acrcia catechu) and Sandalwood are indicated as

rcserved trees.

A-2 Method of aprplying:

For obtaining permission for cutting of trees, applicant will have to apply online

on e-putal and will have to give assuance of re-forcstation of dtree tirnes trees

for which permission has been grmted-

A-3 Technical opinion:

Within 30 days of receipt of application, Range Forest Officer will have to give

technical opinion and upload it wittrin 48 hours. For all opinions issued by

Range Forest Officer, Assistant Conservator of Forests will conduct verificuion

of 1096 of the cases for which opi,nion has been issued.

A4 Pernrission for cutting of trces:

Within 60 days of receipt of application, Deputy Conservator Forests will issue

permission for cutting of trees and will have to inform applicant online and

through SMS. ln case, it is not possible to issue permission within this time

limit, the applicant will be informed regardfug the same by online and through

SMS. If, no intimation is given !o the applicant wittrin 60 days, it will d€emed

that applicant has been given pennission (deemed permission). In such cases,

responsibility of the Deputy Conservator Forcsts will be fixed for delay without

rcasonable reasons,

A-5 Infmmation regarding of cutting of trees by fte applicant:

After obtaining permission / deemed permission, applicant will have to apply online for

transit pass.

A-6 Trmsit Pass:

Within 30 days of receipt of application, the Forester will have to issue transit

pass and upload its details.

P IIT OFFICER
E

.I!B DIVISIOi(AL MEGISTRATE
^r --:,,'1ar.ai! .: :. .i

5
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PRI'

A-1 Re-forestation:

l. Reforestation of 3 times of trces for which permission /deemed permission has

been obtained will have to be done within I year, and self-certifrcation for the

same will be displayed online on the ponal by the applicant.

2. Verification: Within 6O days of display of details of reforestation by the

applicanr, related Range Forest Officer will verify the l0im6 reforestation

activities and display the notes regarding the same online on the portal.

3. Cross-verification: Within 6O days of display of details of verification of 100%

reforestation. related Assistant Conservator of Forests will verify the l0% cases

selected randomly and display the notes regarding the same online on the portal.

A-8 Recordmaintenance:

Related Deputy Corlservator Forests will maintain register and conespondence as

shown in prescribed sample.

Gurav Dahiya
Depury Secretary

Forest and Envimnment Departm€nt
Government of Gujarat

,0.0'ti\oxin'i

6

(} s<ann.d with oxr x sca.
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Forest and Environment Department

Enclosure to Resolution No. : PEN/201415I /W dated 20{,5-2016

Annexure - B

Provisions for cuttirg and transportation of unreserved trees andfive trees, viz. Neem,

Indigenous Babul, Kanji , Mango and Tamarind tree for cutting and transporting indicated in

Annexure 5

B-l List of unrcserved trees:

Total l7 trces, viz. Banyan tree, Pipalo (Ficus religiosa), Timu(fruit tree),

Terminalia tomentosa (sadad), Simado, Prosopis senereria, Kilai, Sevan, Biyo,

Rohan, Dhavado, Kalam, Halfu Myrobalan (Hmde), Kadayo, Rohido, Rayan

have beetr indicated as unreserved uees in the above-mentioned resolution.

B-2 Method of applfng:

I.or obtaining perrnission for cuting of rrees, applicant will have to apply onl ine

on e-portal, ard will have to give assuranc€ of re-forestation of two times trees

fo,r which permission has been sought.

B-3 Technicd opinion:

For issuing permission for cutting of aees in areas indicated in Annexure-ka.

competent authority will have to obtain technical opinion froo Range Forest

0fficer.

On receipt of correspondence from competent authority issuing pennission,

Range Forest Officer will have to give technical opinion within 30 days, and

upload it *ithin 48 hours. If technical opinion is not issued within 30 days, it

wiU be deem€d that permission has been granted (deemed pennissior).

B-4 Permission for cutting of tr€es:

For 17 type of unreserved tlees and 5 type of trees indicated io Aanexure-k4

rcvenue officers indicated at para number 5 will be considered as competent

au&ority.

For aeas near the Forcst, within 7 working days of receipt of technical opinion,

the concerned ofhcer will issue permission for cutting of trees and will have to

infonn applicant online and through SMS. If. no intimation is given to the

7

PRlli
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applicant within 7 days, it willconsidered that applicant has beengiven deemed

pe nlsslon

For aneas indicated at para number 7, for cutting of Gaando-baaval (wild babul)

and/or for mtrking charcoal, the permission will be issued by Deputy Forest,

Conservator within 30 days and will have to inform aprplicant online andl

through SMS. If, no intimation is given to the applicant within 30 days, it will

considered that applicant has ben given deemed permission.

Information regarding of cutting of trees by tre applicant

After obtaining permission I deemed permission, applicam will have to apply

online for transit pass.

Transil Pass:

Within 30 days of receipt of application, Forester will haye to issue fisnsit pit.ss

for areas indicated in Annexur-ka.

For areiu upto 16 km from sanctuary and national park and 2 km from sea-shore

a-s well as Kutch. Patan. Banasknnth4 Mehsana, Surendranagar and Rajkot

districts. permission will be given by Range Forest Officer within 30 days.

For areas olher than forest areas. officer designated by competent

suthority/Talati cum Maotn will give transit pass within 30 days of receipt of

online application.

The officer issuing permission for cutting of trees will have to display notes

regarding issue of transit pass/certificate on the portal.

B-5

B-6

t.

2.

3.

4.

5.

B-7

1.

PRATI
0tiigt

Re-forestation:

Reforestation of 2 times of trees for which Permission /deerned permission has

been obtained will have to be done within I 1ear, and self-certification for the

same will be displayed onhne on the portal by the applicant. No reforestatioD is

required to be done for cutting of wild babul.

XVerification: Within 60 days of display of details of reforestation by the

slcti
I.tl0'i

&
AL$
iilA

tG\$PQl{Frnt' 
compet€nt authority

0 A?eforestation activities and display the notes regarding the same online on the

rssulng perlmssron

suB Dlvl
G

will verify ttre l0t)70

portal.

3. Cross-verification: Within 60 days of display of details of verificatioo of lffi%
reforestatio& competent authority issuing permission will verify the l0% cases

selected randomly and display the notes regarding the same online on the portal.

8

C! s..nn€dwjthoKENscan
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B-8 Recordmaintenance:

The competent authority issuing permission will maintain register and

correspondence as shown in prescribed sample.

Gaurav Dahiya
Depury Secretary

Forest and Environment Depsrtment
Government of Gujarat

PRANT OFFICER
&

SUB DIVISIONAL MEGISTRATE
GANDi.II}IAGAR

'!.

9
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Forest & Envrronment Departrnent
Enclosure to Resolution No. : PEN/2014151,/Vf dated 20-05-2016

Annexurc - C

Special Provisions for Neem, Indigenous Babul, Pongamia tre€, Mango tree and

Tamarind tree-

Yide Department's resolution dated 20-10-2015, it is necessary to obtain permission in

under-mentioned arca.s for cutting :md rransp,ortation of exempted trees, viz. Neem,

Indigenous Babul. Pongamia tree, Mango ffee and Tamarind tree.

Mangrrrve covered area, notified are4 eco-sensitive area

Boundary of reserve forest. national park, sanctuary, sea shore, within 5 km in

the area of boundary of desert

Area above -1(X) meter MSL (from sen shore)

Area within distance of 2(X) meter from National highway, Stue highway,

disrict roads

The under nrentioned talukas of Gujarat State - Kaparada, Dang, Vansd4

Vyara, Uchchal, Songadh. Umarpada. Mandvi, Yalod, Tilakwada, Dediyapada,

Saagba'ara. Nizar, Kawant. PaviJetpur, ChotaUdepw, Naswadi, Sankheda,

Jambughoda Khanpur" DevgadhBariya, Gartada" Limkheda Dahod, Jhalod"

Fatepur, Morva (Hada{), Halol, Ghoghamba, Kalol, Godhar4 Sahera,

Lunawada. Santrampur, Kadana Klraopur, Virpur, Bhaayad, Maalpur,

Dhansura, Modasa, Meghraj, Bhiloda Vijaynagar, Xhedbrahma, Mendarda,

Daanta, Maliya, Talala, Un4 Khambha Dhari, Visavadar, Junagadh and

Vanthali.

YKA T 0Fi:ieEii

Gaurav Dahiya
Deputy Secretary

Forest and Environment Departnrent
Government of Gujarar
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Most Respectfully Submitted,

Within the jurisdictional limits of the Gandhinagar

Municipal Corporation, the occupier of T.p._4g

(Motera-Koteshwar), F.p.-61, namely Manormya Resort

and Hotel Pvt. Ltd., has unauthorisedly removed

approximately 130 trees situated within the said plot
+

area.

Under the provisions of the Saurashtra Tree

Felling Act, 1951 (Pages C-45 to C-53) and pursuant to

the provisions of the Resolution dated 2010512016 of

the Forest and Environment Department (pages C_35

to C-43), prior approval of the Hon,ble Municipal

Commissioner or an officer authorised by him is
mandatory for the removal of non-resewed. trees

within the limits of the Municipal Corporation.

However, Manormya Resort and Hotel pvt. Ltd.,

without obtaining any kind of permission whatsoever,
PRAHI

suB DrvlsloN

I.TIUEH
& has unauthorisedly removed trees from the said plot
AL TTEGISTRATE

GANDHINAGAR(T.P.-48, F.p.-61). photographs thereof are annexed

herewith (Pages C-l to C-33). Thus, the aforesaid

entire particulars are respectfully submitted. A draft

Show Cause Notice proposed to be issued to the

occupier is enclosed herewith. The same is submitted

131



l!, for approval and signature, or for such appropriate

orders as may be deemed flt.

Clerk

Sr. Clerk

The Horticulture Supervisor,

The Office Superintendent,

The Horticulture OfEcer,

The Hon'ble Deputy Municipal Commissioner,

The Hon'ble Municipal Commissioner.

e

;\
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Anrn pxur p- e"

Most Respectfully Submitted,

The Hon'ble National Green Tribunal, taking

cognizance of the news published in Ahmedabad

Mirror, vide letter dated L Ll1,2l2O24, had instructed

the District Magistrate, Gandhinagar to constitute a

Committee and to act as the Nodal Agency. The

District Magistrate, Gandhinagar, vide order dated

l9lo7l2O25, constituted a Committee under his

Chairmanship. The said Committee comprises the

members as per the table below.

'ffoi..rt"
r SUB DIVISIONAL MEGIST:1i t.

GA}IDHINAGAR

Sr.
No. Name Designation

I District Magistrate, Gandhinagar Chairperson

2

Representative of the Regional
Officer, Ministry of Environment,
Forest and Climate Change
(MoEF & CC)

Member

3
Representative of the
Chief Conservator of
Government of Gujarat

Principal
Forests, Member

4
Representative of the Managing
Director, Sabarmati Riverfront
Development C orporation Ltd.

Member

5

Deputy Municipal Commissioner,
Gandhinagar Municipal
Corporation

Member

6 Prant Officer, Gandhinagar Member
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tii The Committee constituted by the Hon,ble

District Magistrate, along with the journalist of

Ahmedabad Mirror and local residents, carried out a

physical inspection of the subject plot on 23107/2O25 at

1:00 p.m., during which preliminary information was

received that trees had been removed from the said

site. Photographs thereofare annexed at page Nos. C-7

to C-57. During the joint visit of the Committee

constituted under the Chairmanship of the Hon,ble

District Magistrate, it was found that trees had been

cut from the said site and that the said plot falls within

the jurisdictional limits of the Gandhinagar Municipal

Corporation. The place of occurrence of this incident is

situated at T.P.-48, F.P.-61 of the Gandhinagar

Municipal Corporation, having an area admeasuring

2,10,891, sq. mtrs., the occupier whereof is Manormya

Resort & Hotel Pvt. Ltd. In this regard, the Hon'ble

National Green Tribunal had issued directions to the

Gandhinagar Municipal Corporation vide Letter No.

NGT V25|PUNE/664/2025 dated 25I1.012025. Pursuanr

thereto, upon site inspection carried out on 17tLOt2O25

by the Horticulture Branch of the Gandhinagar

Municipal Corporation for the survey of the trees cut

on the said plot, it was found that trees such as Neem,

Kanjo, Gando Baval and Desi Baval had been felled on

&

t/lsi AL iltEGISTRAlE
SUB DI

GAND HIN AGAR

.,ni.
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the said private land. Photographs thereof are annexed

at Page Nos. C-65 to C-97. For the purpose of

ascertaining the number of trees cut in the said

incident, the Horticulture Branch of the Gandhinagar

Municipal Corporation constituted seven teams, each

comprising three persons, to conduct a survey of the

entire area of T.P.-48, F.P.-61 admeasuring 2,1O,ggl

sq. mtrs. Upon conducting the survey, information

regarding the removal of trees was obtained as per the

table below, photographs whereof are annexed at page

Nos. C-99 to C-707.

Team
No.

Number of Trees
Removed

59

Page No. with
Photographs

C-591 to C-707

51 C-489 to C-589

30 C-429 to C-487

34 C-361 to C-427

32 C-297 to C-359

50 C-199 to C-295

50 C-99 to C-197

306

Thus, upon the basis of the aforesaid survey and

physical site inspection, and on the basis of the cut

stumps, it has been found that approximately 306 trees

have been cut. Further, pursuant to the said survey,

PRA CFFICER
&

A

B

C

D
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F

G
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.i) Gando Baval trees have not been included in the

enumeration. The aforesaid information is respectfully

submitted for kind consideration and acceptance as

valid, and for taking further necessary action

accordingly.

Clerk

Sr. Clerk

The Horticulture Supervisor,

The Office Superintendent,

The Horticulture Officer,

The Hon'ble Deputy Municipal Commissioner,

The Hon'ble Municipal Commissioner.

f r..-it, -.,'''tr
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GANDHINAGAR MUNICIPAL CORPORATION
Pandit Deendayal UPadhYaY Bhavan

Behind Fire Station, Sector-17, Gandhinagar - 382016

Phone No.: 079-23220440, Fax No.: 079-23227418

Email: omcSaandhinagar@qEEilJolo

No.:G.M.C./HorticultureBranchL/FileNo.-140/ 12026 DaLet0510312026

To,
M/s. Manormya Resort and Hotel Pvt. Ltd.

G.F.l2, Baleshwar Square,

Opp. Iscon Temple,

Satellite, S.G. Highway,

Ahmedabad - 380015.

Subject: Regarding Tree Felling.

Reminder Memorandum - I

With reference to the above subject, it is hereby

informed that information has been received regarding

unauthorised felling of trees in the plot bearing T.P.-

48, F.P.-61 situated within the limits of the

Gandhinagar Municipal Corporation and under the

possession of M/s. Manormya Resort and Hotel Pvt.

Ltd. Pursuant thereto, upon site inspection and survey

conducted by the Horticulture Branch of th'e

Gandhinagar Municipal Corporation, it has been found

that a total of 306 trees have been cut at the said site.

Accordingly, in respect of each tree cut, an amount of

Rs. 25,000/- (Rupees Twenty-Five Thousand Only) per

suB Drvrsr AL I.:EGiSIiiA:

1i
I

0FtiCEit
e

GANDHINAGAR
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e'
tree shall be payable, and the occupier shall plant and

nurture twice the number of the trees cut on a plot

owned by the occupier and shall submit supporting

documentary evidence regarding their maintenance to

this Branch every six months. Thus, as a total of 306

trees have been cut on the said plot, an amount of Rs.

25,OOOI- per tree, i.e., 306 x 25,000 = Rs. 76,50,0001

(Rupees Seventy-Six Lakh Fifty Thousand Only), shall

be deposited with this Branch within 7 days. Further,

twice the number of the 306 trees cut, i.e., 306 trees x

2 = 612 trees, shall be planted. The above is for your

information.

As per the approval granted by the Hon'ble Municipal

Commissioner on the note dated 0810412026.

sd/_

Illegibl'e
Deputy Municipal Commissioner

Gandhinagar Municipal Corporation

P RANT FFiCetl
&
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GANDHINAGAR MUNICIPAL CORPORATION

Pandit Deendayal Upadhyay Bhavan

Behind Fire Station, Sector-17, Gandhinagar - 382016

Phone No.: 079-23220440, Fax No.: 079-23221418

Email: g$e8gandhl[agar@glnc]].eoll

No.: G.M.C./Horticulture Branch/File No.-140/ /2026 Date: /04/2026

To,
M/s. Manormya Resort and Hotel Pvt. Ltd.

G.F./2, Baleshwar Square,

Opp. Iscon Temple,

Satellite, S.G. Highway,

Ahmedabad - 380015.

Accordingly, in respect of each tree cut, an amount of Rs. 25,000/-

fRupees Twenty-Five Thousand Only) per tree shal] be payable,

t,.'iir \G

Subiect: Regarding Tree Felling.

Reminder Me orandum - I

With reference to the above subject, it is hereby informed

that information has been received regarding unauthorised felling

of trees in the plot bearing T.P.-48, F.P.-61 situated within the

limits of the Gandhinagar Municipal Corporation and under the

possession of M/s. Manormya Resort and Hotel Pvt. Ltd. Pursuant

thereto, upon site inspection and survey conducted by the

Horticulture Branch of the Gandhinagar Municipal Corporation, it

PRAt.IT O FlCERhas been found that a total of 306 trees have been cut at the said
a

SUB DIVISIOIIAL MEGISTRATE
GANDHITIAGAR SitC.

and the occupier shall plant and nurture twice the number of the
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trees cut on a plot owned by the occupier and shall submit

supporting documentary evidence regarding their maintenance to

this Branch every six months. Thus, as a total of 306 trees have

been cut on the said plot, an amount of Rs. 25,000/- per tree, i.e.,

306 , 25,000 = Rs. 76,50,000/- (Rupees Seventy-Six Lakt Fifty

Thousand Only), shall be deposited with this Branch within 7

days. Further, twice the number of the 306 trees cut, i.e., 306

trees x 2 = 612 trees, shall be planted. The above is for your

information.

As per the approval granted by the Hon'ble Municipal

Commissioner on the note dated 08/04/2026.

sd/-

Illegible

Deputy Municipal Commissioner

Gandhinagar Municipal Corporation
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GANDHINAGAR MUNICIPAL CORPORATION

Pandit Deendayal Upadhyay Bhavan

Behind Fire Station, Sector-17, Gandhinagar - 382016

Phone No.: 079-23220440, Fax No.: 079-232214L9

E mail : ggs&Bndh4agaf @glgai-Lrg4

No.: G.M.C,/Horticulture Branch/File No.-140113505/2025 Date: 30/05/2026

To,
M/s. Manormya Resort and Hotel Pvt. Ltd.

G.F./2, Baleshwar Square,

Opp. Iscon Temple,

Satellite, S.G. Highway,

Ahmedabad - 380015.

Subiect: Rqgarding Tree Felling.

Reference: 1. No. G.M.C./Horticulture Branch/File No.-

740 /6764/2026Dated 05/03 /2026.
2. Reminder letter of Gandhinagar Municipal

corporation dated 08 / 04 /2025
3) Letter ofManoraya Resort & Hotel Pvt. Ltd.

dated22/01./2026

With reference to the above subject, it is hereby informed

that information has been received regarding unauthorised felling

of trees in the plot bearing T.P.-48, F.P.-61 situated within the

Horticulture Branch of the Gandhinagar Municipal Corporation, it

has been found that a total of 306 trees have been cut at the said

sE i. L'

5

I

\/ limits of the Gandhinagar Municipal Corporation and under the

,,, ;ffiH:ir'ffHT'. 
:;" ffi:: ;H;-:. ffi"

site.
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Accordingly, in respect ofeach tree cut, an amount ofRs. 25,000/-

(Rupees Twenty-Five Thousand Only) per tree shall be payable,

and the occupier shall plant and nurture twice the number of the

trees cut on a plot owned by the occupier and shall submit

supporting documentary evidence regarding their maintenance to

this Branch every six months. Thus, as a total of 306 trees have

been cut on the said plot, an amount of Rs. 25,000/- per tree, i'e',

306 ,. 25,000 = Rs. 76,50,000/- (Rupees Seventy-Six Lalfi Fifty

Thousand Only), shall be deposited with this Branch within 7

days. Further, twice the number of the 306 trees cut, i.e., 306

trees x 2 = 61,2 trees, shall be planted As per the above referenced

letter.

Therefore, you are hereby informed to submit evidence/proof for

planting 6L2 [six hundred twelveJ trees on the land owned by

Manoraya Resort & Hotel Pvt. Ltd. A deposit of Rs. 76,40,000 must

be made at Gandhinagar Municipal Corporation within 5 days.

As per the approval granted by the Hon'ble Municipal

Commissioner on the note dated 
-/05/2026.

PR l OFFICER
a

DlvlsIONAL $EGISTRATS

sd/-

Illegible

Deputy MuniciPal Commissioner

Gandhinagar Municipal CorporationSUB
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A'rrr axuxo- E

OFFICE OF THE COLLECTOR AND DISTRICT
MAGISTRATE

District Seva Sadan, Beside G.P.O., Sector-l1, Gandhinagar
TeI. No. (O?9) 232591.83, Fax Nos. 23259040,23252328

E-mail: d -collector-o ouiarat. oov.inc

No. DC/NGTA/anshil 6448 12025 Date:291O512026

To,
The Deputy Municipal Commissioner,
Gandhinagar Municipal C orporation.

Subject: Submission of details of action taken
pursuant to the orders of the Hon'ble
Tribunal in connection with Case No.
2Ogl2O24 pending before the National
Green Tribunal, Western Zone Bench, Pune.

With reference to the above subject, it is to state

that an article was published in the issue dated

2OlOgl2O24 of the Ahmedabad Mirror newspaper

regarding apprehensions of indiscriminate cutting of

trees in the forest situated at Koteshwar for the

Biodiversity Park project of Ahmedabad. Pursuant

thereto, Case No. 20912024 has been instituted before

the National Green Tribunal, Western Zone Bench,

Pune. The District Magistrate, Gandhinagar has been

appointed as the Nodal Agency in the said matter. The

next hearing of the said case before the Tribunal has

been scheduled on O410612026.

In the said matter, as an Affidavit is required to

be fi.led by the Hon'ble Collector before the next date

0FFrut,r(
&
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ECU lt of hearing in compliance with the order dated

1.OlO2t2O26 passed by the Hon'ble Tribunal, you are

requested to furnish the following information by

return post today itself.

(1) To furnish date-wise details of all actions

undertaken by your office pursuant to the report

published in the newspaper in connection with the

case flled before the National Green Tribunal.

(2) To state how many surveys were conducted by your

office in the said matter and under the presence of

officers of which rank the same were conducted, along

with their names and designations.

(3) If any survey has been conducted by your office, to

state the number of trees that have been cut. (Detailed

information may be furnished, including a species-wise

break-up indicating the number of trees cut of each

variety.)

(4) Whether any permission had been granted by the

competent officer of the Gandhinagar Municipal

Corporation for felling the said trees; if so, to furnish

the details thereof.

li
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(5) Whether any action has been taken by your office

against the persons responsible in the said matter

under Section 3 of the Saurashtra Tree FeIIing

(Punishment) Act, 1951; if so, to furnish the details

thereof.

(6) If any penalty has been imposed upon the persons

responsible in the said matter, to furnish the details

regarding payment thereof; and if the same has not

been paid, to furnish details of the action undertaken

by your office for recovery thereof.

(7) If the persons responsible in the said matter have

been directed to undertake plantation and nurturing of

trees, whether such directions have been complied

with; at which location the trees have been planted;

whether the veracity thereof has been verified by any

responsible officer of your office; and, out of such

trees, how many are presently in existence (in a living

condition), after due verification, and to furnish the

details thereof.

YKAiiri !i i

sd/_
Illegible

(N.R. Sharma)
Additional District Magistrate,

Gandhinagar.
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GANDHINAGAR MUNICIPAL CORPORATION
Pandit Deendayal Upadhyay Bhavan

Behird Fire Station, Sector-17, Gandhinagar - 382016

Phone No.: 079-23220440, Fax No.: 079-23227478

EmaiI: gmcSgandhinagar(ogmail.com

No.: G.M.C./Horticulture Branch/File No.- 17350412026 Datet 3010512O26

Additional District Magistrate,

ce of the Collector and District Magistrate,

District Seva Sadan, Beside G.P.O., Sector-19,

Gandhinagar.

Subject: Submission of information in respect cif
Case No. 2OB|2O24 pending before the
National Green Tribunal, West Zone
Bench, Pune.

Reference: 1. Your Letter No.
DC/NGTA/ashil6448l2O25 dated
291Os12026.

A^ntr pIUz?- 
F,

-8
PITANT OiFIUIH

suB DtvtstoNAt MEGtsTnr,:
GANDHINA GAC

Sir,

With reference to the above subject, pursuant to

your aforesaid letter referred to at Reference No. (1),

the information sought by your goodself is furnished

below for kind consideration as per the table

hereunder.

Point No. (1) To furnish date-wise details of all
actions undertaken by your office in
connection with the case flled before
the National Green Tribunal pursuant
to the report published in the
newspaper.

cL!
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Information: Date Details of Action Taken

23tO712025 Visited the subject site as
a member of the
Committee constituted by
the District Magistrate,
Gandhinagar. During the
said visit, it was noticed
that trees had been
removed from the said
site.

t7tL0t202s Upon site inspection
conducted by the
Horticulture Branch of
the Gandhinagar
Municipal Corporation, it
appeared that trees such
as Neem, Kanjo, Desi
Baval and Gando Baval
had been felled from the
said site.

r6t1.2t2025 Taking into consideration
the provisions of the
Saurashtra Tree Felling
Act, 1951 and the
Resolution No.
PEN/2014l51/lV dated
2OIOSIZOLO of the Forest
and Environment
Department, a Show
Cause Notice was issued
to M/s. Manoramya
Resort and Hotel Private
Limited vide Letter No.
G.M.C./Horticulture
Branch/File
No. 140/268L7 12025 dated
16t1.2t202s.

03t07t2026 As no response was
received to this office's
notice dated 16/1212025,

:,/t
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UD

a further Show Cause
Notice/Reminder

Manoramya Resort and
Hotel Private Limited vide
Letter No.
G.M.C./Horticulture
Branch/File
No.140/30212026 dared
O3lO712026, taking inro

Saurashtra Tree Felling
Act, 1951 and Resolution
No. PEN/2014/51AV
dated 20l05l2OLO of the
Forest and Environment
Department.

issued to

of

was
M/s.

consideration
provisions

the
the

1.7t01,t2026 response was
received to this office,s
Notice dated tGlL2l2O25
and Notice/Reminder
dated 03/01/2026, a Final
Show Cause Notice was
issued to M/s.
Manoramya Resort and
Hotel Private Limited vide
Letter No.
G.M.C./Horticulture
Branch/File
No.140/134412026 dared
L710112026, taking into

Saurashtra Tree Felling
Act, 1951 and Resolution
No. PEN/2014ls1AV
dated 2010512016 of the
Forest and Environment
Department

noAs

of
consideration
provisions

the
the

23tOL/2026 For the purpose of

t
suB Dtvlsl NAL l',!EGISTRtJi

GA DHINAGAR
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,/ determining the number
of trees cut at the said
site, the Horticulture
Branch of the
Gandhinagar Municipal
Corporation constituted
seven teams, each
consisting of three
employees, and upon
conducting a survey it
was found that
approximately 306 trees
had been cut at the said
site.

05t03t2026 A notice was issued to
M/s. Manoramya Resort
and Hotel Private Limited
directing deposit of a
penalty amount of Rs.
76,50,0001- (Rupees
Seventy-Six Lakh Fifty
Thousand Only) for illegal
tree felling and directingj
plantation of twice the
num-ber of illegally felled
trees, i.e., 612 trees (306
x 2 = 612), on land
owned by them.

08t0412026 As no response was
received to this office,s
letter dared 05t03/2026
regarding payment of
penalty and plantation of
trees, a Reminder was
issued in the matter vide
letter dated 0810412026.

Point No. (2) To state how many surveys were
conducted in the matter and under
whose presence the same were
conducted, along with names and
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designations.

Information: e present matter, the Horticulture
Branch conducted surveys at the said
site on L71L012025 and Z3l}tl2026,
thus conducting a total of two surveys.
The said surveys were conducted in tiepresence of the following
ofEcers/employees:

Sr.

No.

Name of
Officer/Employee

Designation

1 Mr.
Bhatt

Ashishkumar Horticulture
Officer (Class-
II)

2 Mr. Milankumar
Chaudhary

Horticulture
Supervisor
(Class-III)

In th

Point No. (3) any survey has been conducted by
ur offrce, state the number of trees

cut. (Detailed information, including
species-wise break-up of the trees cut,
may be provided.)

If
yo

Information: e present matter, the Horticulture
Branch conducted surveys at the said
site on L7l1,0lZ02S and 23/01.12026,
thus conducting a total of two surveyq.
Pursuant thereto, it appears that
approximately 306 (Three Hundred and
Six) trees have been illegally removed.

As a period of three years has elapsed
since the occurrence relating to the
illegal removal of trees at the said site,
precise identification of the species of
the trees is found to be difficult.
Nevertheless, having regard to the
other existing trees standing at the said
site, it appears that trees of the s

In th

pecres

Y
&
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e
Neem, Kanjo, Desi Baval and
Baval may have been felled.

Gando

Point No. (4) \Mhether any permission had
granted by the competent authority of
the Gandhinagar Municipal Corporation
for felling the said trees; if so, furnish
the details thereof.

been

Information: No permission whatsoever has
granted by the Gandhinagar Municipal
Corporation in respect of the
removal/felling of the said trees at the
said site.

been

Point No. (5) er any action has been taken byyour office against the persons
responsible for the said act under
Section (3) of the Saurashtra Tree
Felling (Punishment) Act, 1951; if so,
furnish the details thereof.

V[heth

Information: n the present matter, the Gandhinagar
Municipal Corporation has taken action
under Section (3) of the Saurashtra
Tree Felling (Punishment) Act, 1951 as
detailed in the table below, and haS
issued a notice to M/s. Manoramya
Resort and Hotel private Limited
directing it to deposit a penalty of Rs.
76,50,000/- (Rupees Seventy-Six Lakh
Fifty Thousand Only).

Date Details of Action Taken

05t03t2026 A notice was issued to
M/s. Manoramya Resort
and Hotel Private Limited
vide this office lette4
dated OSlO3t2O26
directing the company to
deposit a penalty of Rs.
76,50,000/- (Rupees
Seventy-Six Lakh Fifty

I

lurt'l\,8 t(
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Thousand Only) for illegal
tree felling and to plant
twice the number of
illegally felled trees, i.e.,
6L2 trees (306 x 2 =
612), on land owned by
the company.

08t04t2026 response was
received to this office's
letter dated OSl0312026
regarding payment of the
penalty and plantation of
trees, a Reminder in
respect of the said matter
was issued vide this office
letter dated OBlO4t2O26.

AS no

Point No. (6) any penalty has been imposed upon
the persons responsible in the present
matter, furnish the details of payrnent
thereof; and if the same has not been
paid, furnish the details of the action
undertaken by your office for recovery
thereof.

If

Information: e present matter, the Gandhinagar
Municipal Corporation has taken action
under Section (3) of the Saurashtra
Tree Felling (Punishment) Act, j.951, as
detailed in the table below, and has
issued a notice to M/s. Manoramya
Resort and Hotel private Limited
directing it to deposit a penatty of Rs.
76,50,000/- (Rupees Seventy_Six Lakh
Fifty Thousand Only). However, M/s.
Manoramya Resort and Hotel private
Limited has not, till date, deposited the
said penalty amount.

Date Details of Action Taken

In th
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ostos/2026 A notice was issued to
M/s. Manoramya Resort
and Hotel Private Limited
vide this office letten
dated Os/O3/2026
directing the company to
deposit a penalty of Rs.
76,50,0001- (Rupees
Seventy-Six Lakh Fifty
Thousand Only) for illegal
tree felling and to plant
twice the number of
illegally felled trees, i.e.,
612 trees (306 x 2 =
612), on land owned by
the company.

08t04/2026 As no response was
received to this offlrce,s
letter dated 0Sl0312026
regarding payment of the
penalty and plantation of
trees, a Reminder in
respect of the said matter
was issued vide this office
letter dated 0810412026.

Point No. (7) Where the persons responsible in the
present matter have been directed to
undertake plantation and nurturing of
trees, furnish information as to whether
the said directions have been complied
with; the location where such trees
have been planted; whether the
veracity thereof has been verifled by
any responsible officer of your office;
and, after verification, details regarding
the number of such trees presently in
existence (in a living condition).

Information: M/s. Manoramya Resort
Private Limited has not
before this office any

and Hotel
submitted

supporting
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Deputy Municipal Commissioner
Gandhinagar Municipal Corporation

Enclosure: As above.

ocumentary evidence showing that
612 (Six Hundred and Twelve) trees
have been planted on land owned by it.

d
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